189 Written Answers

(4) Frawwar & @ F ferr
ofas Seag A1 sqafeqs srafr-
fagi 7 arm FTE AT ATHATE
(FMF1T) = ¥ fax adgra
T FIWe HIT GTAGT $1 TI[AT |

(¥) =T (9) ATHIFT g1
F far wfazifaw gar<dg awmfoai
e ¥ @ @A dt o o,
FLHTT AT efa #T guearyl &
gfcfaa & #IX MW fd F Ay
& far ager g‘r qET § S0, NI
o1 fams Ty fag 1@ &) trsg'*rzr
fagrm atx stanfrar gm=r quss
g A SIgFHAT ¥ g g

“ffevam dew Rax W geew”
TeE ¥ wata SwfTA aw=Ie

2224, Y TWH FSAAAY :
|qTER it fag s :

FOT AR HiT qfq’T wepter
gt @ TI FT ogOT A9 (@

(F) Fa1 GIFTT &1 eqT7 28
FET, 1989 F TTTA e g fear’
¥ ‘Ffewad acw ¥ RR T
Mew ¥ wraTd gEig aRTATTEY
o frarar war &

(=) afe g, @v a1 FTH
o o gg faur ¥ waw S F
far fg wF1T & feay FisEr 9%
famre ¢ @ &, afe g, av saat
ST AT §; AR

() afz =i,
FI g7

A Igd  Fav

areey sty qfFTe Teqmn :fftma
H Tew et (TG a0 @ME) ¢

() <, &

(@) =T (7) I e
ifs ¥ gUT TETET TEIR FE A
gt ¥ wrears fafe@r agfan
#x grenddat & g 97 Tw fear

[14 MARCH 1989]

to Questions 190
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2225, [Transferred to the 18th March,
1989.]

Controversy onh use of anti-RHD
Vaccine

2226. SHRIMATI KANAK
MUKHERJEE:

SHRI M. A. BABY;

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government are planning
to refer the controversy generated from
the use of the anti-RHD vaccine fo an
expert Commiitee to know  everything
about the vaccine and its effect on hu-

man bodies; and

(by if so, whether arguments put for-
ward by the AITIMS, New Delhi and the
Maharashtra Food and Drug Administra-
tion on the subject would also be sub-
jected to scrutiny?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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1

WELFARE (KUMARI SAROJ KHA-
PARDE). (2) and (b) These issues and
the appropriate course for action  have
been considerod at the meeting of experts
chaired by Director General of Health

Services.

The view points of AIIMS are sum-
marised below:—
(i) ELISA iest ig highls; specific, In
a product likg anti-D Immunoglobulin
where the proteins are present in cnn-
centrate amounts, it can  sometimes
give false results. However, the expen-
sive Western Blot Test is  advanced
and highly specific. The AIIMS sub-
jected the concerned anti-D Immuno-
globulin sampleg of batch 6/88 of M/s.
Bharat Serum WVaccine Pvt. Ltd.,, to
koth. ELISA and Western Blot Tests.
The resultsy were absolutely and un-
equivocally positive. This indicated that
the vaccine was derived from the blood
of donors who were infected with AIDS
virus, Recall of the vias of that parti-
cular lot of vaccines was therefore

advised for further investigations

(ii) The test called EIA was
carried out to ascertain whether the
contained AIDS
virus, The results was negative.

vaccine samples

The interpretation of thig was that
although the original blood used for
making the wvaccines was AIDS
virus infected, probably during the
processing and purification process
the AIDS virus get destroyed,

(iii) During 1981--85 many blond
products including wvaccines pre-
pared in USA and Europe, found

positive for HIV  anti-bodies  were
administered to many patients. A large
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number of these - were * administered
to many patients in Enropc. A large
number of patients wer: traced and
tested. None of them had shown any

features of AIDS infection.

(iv) Though the vaccine was de-
rived from the bivod of persons
infected with AIDS virug there is
no cause for panic because this
vaccine is not likely to transmit
AIDS virus infection. In future
steps must be taken to ensure
stringent quality cuntrol so that only
clean blood from healthy persons
is uscd for manufacturing blood

products,

The Commissioner of Food and
Drugs Administration, Maharashtra
has drawn attention  to the
various technical issues raised by
Mls. Bharat Serum and Vaccineg  Pvt.
Ltd. These relate primarily to the
suitability or unsuitability of ELISA
and Western Blot Test for testing the

final blood products for HIV anti-

bodies and the inactivation of AIDS
virus, in the process if manufacturing

anti.D Immunoglobulin,

The arguments by the All India
Institute Medical Sciences, New Dzlhi
and Maharashtra Food & Drug Adminis-
tration, have to be considered in the light
of the following:—

(i) It is understood that the
Cohn-Onclay fractionation process
for manufactuiring anti-D Immuno-
gulobulin inactivities the AIDS  virus.
However, this process jg not follow-
ed M/s. Bharat Serum and  Vaccine
Pvt. Lid.
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(ii) If EIA test for anligen 'gave a
yositive result, one can postively conclude
that the product has AIDS virus. How-
ever the reverse is not true because a
very low quantity of the virus in the pro-
ducts ag a result of dilution may some-
time remain undetected through testing.

(iii) In USA & Europe, testing of blood
vsed for manufacturing of blood pro-
ducts, has been of high order. In case of
IM/s, Bharat Serum & Vaccine Pvt. Ltd.
and some other local manufacturers, at-
tempty were made to locate and tetest the
blood donors whose blood was used for
tmanufacturing anti-D  Immunoglobulin.
The blood of many such donors has been

--found to be positive for HIV anti-bedies.

Considering the various aspects of the
matter the Experts meeting on 6-3-1989
camp to the conclusion that as a matter
of abundant caution and considering that
each blood was not specifically tested for
HIV anti-bodies and many donors are
found sero positive now, the product,
which have been withheld from distribu-
tion should be destroyed.

Contract to U.K, firm for making
Mowitzer Turrets

2227. SHRI SUKOMAL SEN.

SHRI DIPEN GHOSH:
SHRI SURESH PACHOURI,

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have given
contract to U.K. firm for making howit-
zer turrets which in turp contracting an
indigenous firm fo, the purpose; and

(b) if so, what are the terms and con-
ditions of the contract with the U.K,
firm? "t

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHR1
CHINTAMANI PANIGRAHI): (a) No,
‘Sir.

(b) Does not arise.
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Pay scales Of assistants
2228. SHRI ANAND PRAKASH
GAUTAM:

SHRI DHARAM PAL.

Will the PRIME MINISTER be pleas-
ed to state:

(a) what are the names of the recog-
nised Unions|Organisations of the Central
Government Employees who have sub-
mitted Memoranda|Representation to Go-
vernment for the revision of Pay Scales
of Assistants from 1400-40-1600-50-2300-
EB-602600 to Rs, 1640-60-2600-EB
75-2900 during the last two years;

(a) what action Government have
taken on their demand,

(c) whether this issue has been refer-
red by Government to any other autho-
rity/agency:

(d) if so, what ac the detaily thereof;

(e) whether Government have received
any recommendation to this effect from
the above mentioned authority]agency;
and

(f) if so, what are the details thereof
and the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P CHIDAMBARAM): (a) Represen-
tations were received from the Central
Secretariat Service Direct Recruit Assis-
tants’ Associationy the Federation of Cen-
tral Secretarial and Allied Offices Em-
ployees and the Central Secretariat Ste-
nographerg Service Association,

(b) The Government having already
accepted the Fourth Pay Commission re-
commendation of replacement scale of
Rs, 1400-2600 for Assistants, did not con-
sidered the demand of Assoclation justi-
fied,

{¢) to (f) The Staff Side have sought
1o raise the issue before the Anomalies



